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Naxalite A tivities in Srinagar Vallley

*64. SHRI P. K. DEO: Wil the
Minister of HOME AFFAIRS (GRIH
MANTRI) be pleased to state :

(a) whether the Naxalite activtties have
been recently on the increase mn the Srinagar
valley ;

(b) whether they have in the recent past
instiated numerous sabotage activities ; and

(¢) if so, the action, if any, taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFSAIRS (GRIH
MANTRAEAYA MEN RAJYA MANTRI)
(SHRI K. C. PANT): (a) and (b). No,
Sir.

(c) Does 1ot arise,

Rosighation by Mombers of Yojans Ayog

*7. SHR{ R. R, SINGH DEO:
Will e Mitiister of PLANNING (YOINA
MANTRI) be ploased to siate :

whether all the Members of the
Yoja‘::m incuding its foraker Deputy
Chatesn nevently reslgned {pom their res-
Pective ofices, | ‘

(&) if 80, the yeasons therefor ; and

(c) the reaction of Goverthent in this
rogarg 7

oy

Written Asawer's k

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (YOJANA
MANTRALAYA MEN RAJYA MANTRI)
(SHRI MOHAN DHARIA): (W) to (c).
With the formation of & new QGovernment
after the Gerneral Elections, the former,
Deputy Chairinan and Membets of the
Planning Commission submitted their resig-
nations, so that the Government would be
free to reconstitute the Commission.

Grant of Pension to Freedom Fighters
in Kerala

*A. SHRI R. KANDANPALL1L:
Will the Minister of HOME AFFAIRS
(GRIH MANTRI) be pleased to state ;

(a) whether the Kerala Government
have taken amy decision for granting pen-
sion to freedom fighters in the State ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (GR1H
MANTRALAYA MEN RAJYA MANTRD)
(SHRI K. C. PANT) : (a) and (b). The
Government of Kerala have informed us
that they have sanctioned a scheime for the
grant of pension to freedom fighters. State-
ment containing a note giving the sslient
features of the scheme is laid on the Table
of the House.

Statement

The Government of Kerala have sance
tioned a scheme for the grant of pension to
freédom fighters who had participated in the
National Movement for the emasciphtion of
the country till 15th August 1947, The
scheme is also applicable to ex-I.N,A. per-
sonnel and to those who had participated
in the Goa liberation Movemed¥ and the
liberation of Mahe from French Rule,

2. »*Freedom Pighter for the purpose
has been defined as & person who (2) had
been sentenced to imprisonment for dot' less
than 6 months, or (b) had been kept under
detetition’ (Including detention as under-tria}
prisoner) for not less than 6 months or
(¢) was killed in action, or (d) was sen-
tenced to death, or (e) died dbe to the
Polive or Military fiving or lathicharge, or
{f) Jost his/her job or mwmns of livelihood
or the whole or a substantial part of his/her
propecty, o (9 ls:-;r permanently in-
capacitated due to participation or
Aifectéll With grave discane for life,





